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(i)

(iv)

Rules of procedure and Conduct of
Businers in the Rajya Sabha, 1 am
diregted to seturn herewith the
Appropriation Bill, 1971, which was
passed by the Lok Sabba atits
sitiing held on the 25th March, 1371
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

“Ih accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business m the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) Vote on
Account Bdl, 1971, which was
passed by the Lok Sabha atits

‘sitting held on the 25th March, 1971

and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha m regard to the said Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rutes of Procedure and Conduct of
Business in the Rajya Sabha, 1 am
ditected to teturn herewith the
Appropriation (Railways) Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the 25th
March, 1971, and transmitted to
the Rajya Sabha for its recommen-
dation and to state that this Fouse
has no yecommendations to make
to the Lok Sabha in regard to the
said Hill.”

“In gccordance with the provisions
of sub-rule (6) of rule 186 of the
Rulos of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Maripur Appropriation (Vote on
Account) Bitl, 1971, which was
pased by the Lok Sabha atits
sittiag held on the 25ih March,
1971, and transmitted (0 the Baiva
Sabha for its recommendations and
to stait that this Flbuse hng no
vecomnsendations 18 make to the
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Lok Sabha 4in vegard 1o the said

Bil
(v) *“In accordance wtth the provisions
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business in the Rajya Sabha, I am
dirccted to return  herewith the
the Manipur Appropriation Bill,
1971, which was passed by the Lok
Sabha at jts sitting held on the
25th March, 1971, and transmued
to the Rajya Sabha for its recom-
mendations and (o state that this
House has no recommendations to
make to the Lok Sabha in repard
to the said Bill.”

12,39 hrs

ELECTION TO COMMITILL

EMPLOYEES STATE IN URANCE
CORPORATION

THE  MINISTER

OF 1 ABOUR,

EMPLOYMENT AND RIHABI ITATION
{SHRIR K. KHADILKARY) : Su, I begto
move :

“That in pursuance of section 4(i) of
the Employees’ State Insutance Act, 1948,
read with rule 2A of the Fmployees® State
Insutance (Central) Rudes, 1950, the
meémbers of this House do proceed to
clect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Employzes’ State Insurance Corporation
for the term commencing ftom the date
of election, subject 10 the other provisions
of the said Act."”

MR. SPEAKER : The question is :

“That in pursuance of seution A(f) of
the Explovees” State Insurance Act, 1948
read with ruls 2A of the Employees’
State Insurance (Central) Rules, 1950,
the miembers of this House do proceed to
¢heot, in such thander as the Speaker may
direct, twe members from among them-
selves (O serve as members of the Em-
plogons’  State  Imsumnve Corperation
JSor the term) gommoncing from the date
of glegtion, aubject 0 the other provisions
of the said Act.”

T motion wes ndopred



81 BOH.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Sir, a few days hack 4 warning
bad been given in this House that there was
going to be a strike by the railway employees
in the Barauni area,

MR. SPEAKER : When you met ine,
I thought, you had sent some notice to me
about that,

SHRI SHYAMNANDAN MISIIRA :
Now the scivices have been paralysed. 1
would like the Railway Minfster to make a
statement on this subject as to how they
want to get about a settlement of the legiti-
mate gricvances of the workers there,

SHRI S. M BANFRJFE (Kanpur) : It
is such an unportant matter that the Railway
Minister can make a stalement SO motu.

SHRI A. K. GOPALAN (Palghat) : 1
have already dhawu his attention to this, [
have written 10 him scuding the telegram
that I had received. I have not reccived any
reply.  To day it is all paralysed.

MR. SPLAKER : The Railway Minister
should make some statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : 1 will
pass on the information to the Railway
Minister .

MR. SPEAKFR : The Parliamentary
Affairs Minister will convey it to him,

P
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RE, BUSINESS OF THL HOUSE
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Re, Situation in East 82
Pakistan
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MR. SPEAKER ;: Some Members wanted
that sittings ol the House for the 5th, 6th
and 7th should be given up and that the
session should adjourn on the 2nd, Most of
the Members said that they had their engage-
ments on these days. Others wanted that
because of the harvesting season in the north
India, they did not want to have the session
towards the middle or the end of April. So,
we reviewed the list of business and found
that it could be finished on the 2nd evening.
Even if we had accepted the other alternative
to meet at theend of April, some Members
said that was the harvesting season. There-
fote, the only altcrnative open was that we
finish the business on the 2nd evening and
meet a litue earlier or, if not a little earlier,
at the end of May or Ist week of June. That
was decided by the House. 1 put it to the
House and they agreed to it. The Minister
put the list of business for this week. T put
it to the Housec and the House agreed
to it.
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